281 Matters under

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Explosiveg Act, 1884.”

The motion was adopted

SHRI GEORGE FERNANDES: I in-
troduce the Bill )

MATTERS UNDER RULE 377

(1) PLiGHT oF DANDAKARANYA  RE-
FUGEES AT Hasnasap v WEST BENGAL

MR, SPEAKER: Now 377 state-
ments. §

SHRI SAMAR GUHA (Contal): I
rise to raige the horrible plight of
45,000 Dandakaranyg refugees now &t
Hasnabad in West Bengal

{Surt N. K. HEIWALKAR wn the
Chair].

Bir, I have pecently visited the
Hasnabad arca in West Bengal where
45,000 Dandakaranya refugees have
assembled in search of their economic
rehabilitation in Sunderban area. For
weeks, these refugeeg are facing hor-
rible condition of living amidst death,
disease and squalor,

95 per cent of these refugees are
Harijans or Scheduleq Caste migrants
from former East Pakistan. Already
over 150 of them died of hunger and
gastro-conteritis. A few elderly re-
gastro-enteritis. A few elderly re-
hanging and others attempteg to end
their lives because they failed to feed
their famisheq children. They are
eating wild vegetables and grassroots
ang drinking muddy water from
ditches and marshy pools. Hundreds
of them are suffering from gastro-
enteritis and it is feared that cholera
may break out at any time gg dis-
astrous epidemic.

Tragically, the authorities are deny-
ing them any kind of reliet whatso-
ever. The Central Government Iis
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algo, jt appears, apathetic towards
them. They have no food, no shelter,
no drinking water, no medical aid and
the condition in which they are living
can be verily deseribed as nothing but
harrowing and hellish,

Two days before, a cyclonic storm
destroyed their huts and sghattered
their polythene sheds leaving them in
a horrible condition in the open fields
there. The only relief organisation,
named, Bharat Sevasram Sangha, wag
doing gome relief work among the re-
fugees but it has not been allowed to
move to the other side of the river
Ichamati, where about 25,000 refugees
have gssembled. It appearg that the
authorities want to starve these re-
fugees to break their morale so that
they could be huddleq off to Danda-
karanya without making necessary
au;;rlng:ment for their re-settlement

ere.

Sir, I appeal in the name of huma-
njty, in the name of welfare of Harijan
and the Scheduled Castes and hapless
and homelesg minority victimg of
partition who have been thrown out
of their homeland for no fault of theirs
that the Government should under-
take immediate measureg for giving
relief to them so that the Hasnabad
area in West Bengal may not turn
into a graveyard vof thousandg of the
Bengali refugees,

Thig House hag emotive and heated
discussions on the problems of Hari-
jang on in numerable occasions. But
what about the 40,000 Harijans or
Scheduleq Caste refugees, the squeez-
ed out minorities from former ZFEast
Pakistan, who are facing a horrible
situation in Hasnabad areg in West
Bengel? Why the conscience of the
Housge seemed to remain so benumbed?
I demang that & time be fixed for dis-
cussing the problem of economiec and
cultural rehmbilitation of the Bengali
refugees, most of whom are Harijans
or Scheduleq castes ang minorities
ifrom former East Pakistan, without
any further gelay.
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[Shri Samar Guha)

1 want that the hon. Minister should
give an assurance as to Wwhen this
discussion will be held. Every day,
we are getting reports from there.
just a few days before, there was a
severe storm and all the huts of 45,000
people, some kind of small polythene
sheds, were completely destroyed and
shattered. Every day, reports are
coming that some people are killing
themselves by hanging and thousands
of people are starving there. What a
hornbie scene! There is no relief work,
no shelter, no food, nothing. Even the
relief organisationg are not being
rushed to the site to give gome rellef.
Is it not a cruel way of killing the
people? Is that the way ot Govern-
ment, either at the Centre or in the
State, dealing with such a gerious
situation? I want to know from the
Government., This ig a serious matter
which demands a discussion in the
House I want an assurance from the
Government [ want to know what
is the reaction of the Government and
whether an assurance will be given
for discussing this matter. Thig is a
horrible situation. This is an unbear-
able situation. Hundreds of people
have already died and are dying.
Woulg you, Sir, draw the attention of
the Minister concerned to this request
of mine for a discussion on this
matter?

MR CHAIRMAN: You have said it
quite forcefully, But, ag you know,
the practice is that the Member should
only confine to what he hag glven in
writing Now, it is for the Minister
to make a statement.

SHRI SAMAR GUHA: I want to
know whether you will draw the
attention of the Minister concerned
and sk him to make g statement,

MR, CHATRMAN: A copy will be
gsent to the Minister.

(1) RrroRTED STMIXE BY MEDICAL COL-
Lxoxr StUpENTS IN Dmmr

SHRI C. K CHANDRAPPAN
(Cannanore); Mr. Chairman, Bir, I
would like to draw the attention of
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the Houss to the serious gituation
obtaining in the medical colleges in
Delhi as a result of the sirike of
medical gtudents. For the last two

from Rs. 300 to Rs, 500; they want
facility for all those students who
pass out of the medical colleges to be
given the job of House Surgeom in
Delhi thospitals. Their another de-
mand is for a higher percentage of
students who pass out from the medi-
cal colleges in Delhi to go to the All
India Institute of Medical Sciences for
post-graduate gtudies. Lastly, they
want better hostel facilities and things
like thmt.

1 do not think anybody will say
that their demands are unjust or
unreasoniable. But I am surprised to
see that the Health Minister, in spite
of all his talk about socialism and
friendship with the people, refused
10 meet their deputation. 1 would
request you, Sir, to direct the Minister
to make a statement on this matter.
I would also request the Minister to
intervene 1n the matter and gettle it
amicably

(i1i) REPORTED DECISION OF BANARAS
Hmou UNIVERSITY TO TERMINATE AER-
VI'ES OF TEMPORARY LECTURERS
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